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SHRI SRADHAKAR SUPAKAR : It is
a vague answer. What is the extent of their
business in their own country ? That was
the specific question which T had put.

SHRI CHENGALRAYA NAIDU : Did
they any sales for these drills ? That is
more important.

MR. SPEAKER . I am sorry that does
not arise out of the main question which
relates only to the exchange of technical
personnel.

SHRI E. K. NAYANAR : The hon.
Minister has stated that there is an agre-
ement between West Germany and Tndia in
regard to the exchange of technical personnel
between HMT and Messrs. Hermann kolb.
May I know whether the Abs delegation in
their talks with the representatives ol the
Government of India insisted that the West
German experts and lechnicians wanted to
stay here in their posts irrespective of the
period stipulted for training and maturity of
the Indian cadres and wanted unlimited right
to export of profits ? These were the reports
that appeared in the press, regarding the
talks between the Abs delegation and the
Indian representatives regarding the West
German technicians and cxperis. May |
know whether this report is correct and
whether Government  will give unlimited
facilities 'o the German technicians and what
the attitude of the Government of India is
in regard to this matter 7

SHRI F. A. AHMED : : have already
stated that this will be a sort of joint venduim
and that they will give up production
in their own country, and the entire produ-
ction and manufacturing programme will be
in our country and the export will be from
our country to other places.

SHRI E. K. NAYANAR: May T Know
whether special facilities would be given to
the West German experts, to those who are
in the HMT or in other industries ?

SHRI F. A. AHMED : Not for all time,

SHRI RANGA I am prepared to
accept what my hon. friend has said that
they have made sufficient inquiries and satis-
fied themselves that it would be to our
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advantage, till further facts become avail-
able to us. But when he says that they are
giving up production in their own country
and they are going to start it in our country
it makes one feel a bit suspicious about it.
Why is it that they are giving it upin their
own country ? what are the advantages that
they seek to derive by setting up production
in our country and by being so altruistic
towards us ?

SHRI F.A. AHMED : The answer is
very easy that because it is a labour-intemsive
industry and they are short of labour there
and they want to utilise their technology
and our labour here, they want to have the
manufacture here and this will help us to
have a better export in the wolrd,

SHRI CHENGALRAYA NAIDU: This
as treacherous. Government are making our
people work for the Germans, What sort of
leaders have we got ? What sort of Ministers
have we got ?

Shifting of Barrel Plant from Sewrl to
Trombay by M/s. Standard Drum
and Barrel Manufacturing Co.

*333. SHRI GEORGE FERNANDES:
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS be Pleased to refer
to the reply given to Unstarred Question no.
1313 on the 25th November, 1969 regarding
the shifting of Barrel Plant from Sewri to
Trombay by M/s. Standard Drum and
Barre! turing Company and state:

(a) when the standard Vaccum Refin-
ery Co. had Confirmed to the Iron and Steel
Controlier that M/S. Standard Drum and
Barrel Manufacturing Co. did not manuf
acture and supply and oil barrel since May,
1959, as their entire manufacturing Capacity
of oil barrels was shifted from Sewri to Tro-
mbay and Converted for the manufacture of
bitumen drums for them (Refinery), then the
reavons for continuing allocations of steel
sheets to the firm for mauufactu.ing oil
barrels at Trombay;

1 Manuf:

(b) when the indusrial licence for
manufacturing bitumen drums was granted
to this firm only on the 20th July, 199, then
how they could manufacture and start supply
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of bitumen drums to the standard Vaccum
Refinery Co. from May, 19597 and

(¢) whether it does indicate that they
had converted their oil barrel plant for the
manufacture of bitumen drums ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAQHU-
NATHA REDDY) (a) to (¢) : According
to available records and' also a, ascertained
from M)/s. standard Drum and barrel
manufacturing Company Bombay, they had
been manufacturing oil barrels at Sewrn
till June, 1959. They shifted their oil
barrel plant from Sewri 10 Trombay
in July, 1959 but they produced bitumen
drums at Trombay with the additional
machines purchased. Production of oil barrels
and bitumen drums started at Trombay from
July 1959, It has also bsen ascertained that
delivery of bitumen drums to Standard Vac-
cum Refinery Company commenced from July,
1959 only. The conversion of the oil barrel
plant for the manufacture of bitumen drums
could not arise as the firm was in production
of oil barrels before and after the shift to
Trombay and the production of bitumen
drums started only from July, 1959 at Trom-
bay with the additional machines purchased.

The facts about the correspondence bet-
ween the standard Vaccum Refinery Comp-
any the Iron and steel Controller, are, howe-
ver, being ascertained.
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FCW@ 1 25 TAEY, 1969 & G Fo
1313 & Su< & 7 gy Fgr @1 91—

“'Complete information is expected to
be available soon.™
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SHRI SAMAR GUHA: On a point of
order Yesterday in our agenda, the same
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question was dealt with in the Report of the
Estimates Committee which was to be Prese-
nted to us. But it was not laid on the Table.
1 have also sent some question on this.
I would like to know what is the reason for
this. It arises out of this question.

Mr. SPEAKER : He may wrile to me
his objection. Let the previous question be
answered.
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“‘Messrs. Standard Barrels have not su-
pplied us any 40-45 gallon capacity lubricant
barrels since they shifted their factory to

to Trombay for manufacture of a:phalt
barrels on our behalf.™

U FEL 9T ¥ gA § -

““The manufacture of asphalt drums on
our behalf has utilised the Standard Drum
and Barrel Co’s entire manufacturing capaci-
ty and they, therefore, are unable to effect
supplies of 18 gauge drums to us™
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SHRI LOBO PRABHU : How did he
get this confidential document ?

1 want to rise to a Point .of order. Here
is a confidential record which has been obta-
ined by a member. [ have a right to enquire
from the Minister whether he will hold an
inquiry to find out how this record came into
his hands.

SHRI K. LAKKAPPA : These People
are shielding the black marketeers. you put a
question to him whether he is not shielding
black--marketeers (Interruptions ).
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T [Placed in Library, Sec. in LT-2840/70]
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It has been ascertained fr..m the DGTD
that the firm shifted their. oil barrel pl-
ant from Sewri to Trombay in July, 1959
but they produced bitumen drums at Trom-
bay with the additional machines purchased:
Production of oil barrels and bitumen di-
ums started at Trombay from July, 1959
The firm was in Production of oil barrels
before the barrel plant was shifted to Trom-
bay and therefore the question of conver,
ting the oil barrel Plant for the manufacture
of bitumen drums before July, 1959 did not
arise. The firm has also confirmed that Pro-
duction of bitumen drums started in July
1939 only and delivery of the same to Stan-
dard Vacuum Reuinery Company com-
menced during July, 1959.
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SHRI LOBO PRABHU : A very impo-
rtant Point has been raised, namely,jywhether
the Members of this House can overlook the
official Secrets Act.. (Interruptions)

MR. SPEAKER : The House is nol as
strict as the official Secrets Act. You must
know that. I think You are used to that. You
must get used to this also. There have
been rulings on this at different times.

SHRI LOBO PRABHU : I am grateful
for your advice. 5till this 1s very important If
we Members of Parli t set an example
in disrespecting the law which we pass....
(Interruption) Those who do not respect the
law Which they themselves cnact do not
deserve & hearing in this House. I should
like the Minister to hold an enquiry how this

information was passed on to Mr,
Fernandes, .. (lnrerruption.)
MR. SPEAKER : The Position is

entirely different in this House.
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SHRI HEM BARUA : There is no law
like this, that a Member is entitled to have
information from Some Particular Source.

SHRI. K. LAKKAPA : Can hon.
Members shielad Corrupt officers by putting
questions in the House ? Is that allowed
under the rules of Procedure. I Want a clear
ruling.

MR. SPEAKER You should have
clearly understood what | said.

SHRI S. M. BANERJEE Two

letters had been guoted by my hon. friend
Mr. George Fernandes and Mr. Lobo Prabhu
has taken exception to that.

MR. SPEAKER : Why are you menti-
oning him again.

SHRI S. M. BANERIEE : When an
ICS Officier leaves service or retires he still
thinks that he is an ICS officer.

SHRI LOBO PRABHU : | have been
elected Member of this House just like Mr,
Banerjee by wvotss larger than him. | am
as good a Member of this House ashe....
(Interruption.)

SHRI §. M. BANERJEE : I never
impute any motive.
SHRI LOBO PRABHU : I only say

that you respect the law which you yoursell
enact here. ... (Interruptions.) That is not
the way o speak lor a dismissed officer.

SHR 5. M. BANERJEE : He is a
retired officer.

SHRI RANGA : Arc we discussing
only these personal matters here ?

MR. SPEAKER : I may have io ask
Mr. Banerjee to sit down if he goes on like
this. Why should he ily make
reference to other gentlemen ? He does not
seem to be serious about the question.

SHRI S. M. BANERJEE I shall
put the question on drums. If you search
any drum you will come across some ex-
Minister. When the Estimates Committes
has definitely rocommended certain action
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against a particular firm, Hind Galvanizing
and Standard Drum company, why was it
again referred to the Committee and why
siraightaway no action had been taken and
when action will be taken ? After all this
if it is found that som: officers and ex-

rs were responsible, will the whole
question be referred to the CBI, with due
apologies to Mr. Lobo Prabhu ?

MR. SPEAKER : He replied to this
question of MR. FERNANDES......
(Interruptions).

SHRI F. A. AHMED We have
already said so. We have referred it to the
Estimates Commilttee and whatever be the
decision of the Estimates Committee, we
shall be bound by it.

SHRI K. LAKKAPPA : This barrel
and drum company is a big racket. It is
very interesting to study it. [ do not go

further because you said that we should not
quote the names. The hon. Minister is not
taking action against this company because
of these things, inspite ol repeated demands
by the Estimates Committee to probe into
the mystic and nefarious uctivities of the
drum and barrels company; Fictitious
names were used .0 sell all the sieel that
has been taken by this company; all the
steel has hbeen misused. The Government
is not coming forward with an enguiry be-
cause one Governor is involved in this shady
deal. Would the Government of India
scrutinise who arc the persons involved and
take action in the matter ?

SHRI F. A. AHMED : | have already
replied to this question.

SHRI K. LAKKAPPA : I have got
information here and if you give me per-
mission, T shall give the names of persons
who are involved. One of them is a Gover-
nor. Will they conduct an anquiry and
examine all the persons involved in this
deal ? I want an answer from him.

SHR1I CHENGALRAYA NAIDU
He must give the name; he cannot with-
hold names like this. ... (Inter ruptions. )

MR. SPEAKER
should not be converted

Question Hour
into a debating
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hour, That has been my request for the
last fow days continuously, There are cer-
tain rules. Hon. Members should confine
themselves to those rules.

SHRI RANGA : There
one point,

seems to be

MR. SPEAKER : Do you think we
should allow speeches. introduc.ions and
preambles to questions ?

SHRI RANGA : That is not the point.
After all the Estimates Commit‘ee spent a
lot of time in going into all these matters
and made some recommendations. The
hon. Members want (o know: why is it
that the Minister had thought it fit to send
it back again to the Estimates Committee ?

MR. SPEAKER : You know the pro-
cxdure; for somstime you have also worked
in the Committe:s. The report goes to the
Ministries and the action taken report comes
back.

SHRI RANGA : | know that proce-
dure and what you have said iv correct,
The additional fact is that when .he report
goes to the Government, the Government
accept it and implement it. If they find that
a particular recommendation cannot be im-
plemented, then they statc the reasons and
there it stops. This is not what they have
done: they want a recommendation of the
Estimates Committee to be re-considered by
the Estimates Committee. Why ?

SHRI F. A. AHMED: We have
placed all the facts to be considered by
the Estimates Committee so tha. they can
take a docision a.ter consideting all those.

MR. SPEAKER : Order, Order. Next
question, Shri Muthuswami.

SHRI K. LAKKAPPA : Sir, let the
Minister reply to my question. In para 29 of
«he report of the Estimates Commitee, they
have raised a query which has not been
answered by the Central Government, be-
cause an cx -Minister, and a Governor arc

involved it, and Shri Manubhai
Shah is invnlved in it. That is why lhey
aro suppressing all this. T want a -
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with your permission. The Minister is
shielding them* He should not shield all
those blackmarketeers. (Interruption)

MR. SPEAKER : Hec may repeat the
same answer. What else can be done ?

SHRI TENNETI VISWANATHAM :
The Minister has said that the Government
pointed out the difficulties to the Estimates
Committee. May I know the nature of the
difficulti-s ?

SHRI F. A, AHMED : 1t is not pro-
per for me to disclose it here.
(interruption. )

DR. RAMSUBHAG SINGH He
should disclnse the nature of the ditficullies
here.

MR. SPEAKER : The procedures arc
laid down by this House. The procedure
laid down is, they are re-submitted with
the report and the action taken on the pro-
posals back to the Estimates Committee,
and this is not considered final unless it is
laid on the Table of the House, unless it is
laid before the House. After all, this is
the Commitee’s work and all of you must
have gone through it.

Sl T G : Aede #giEd,
ufezizd FAET T WA FT & OF FAE
& & et wgaw ® UgiTH v W I¥
qaT § #1§ srafa 7@ @ wifge | 48
wgt AT N fewFedtar aaqTd |

SHR]1 K. LAKKAPPA, : Let him
answer the question. (Interruptions)

MR. SPEAKER : Mr- Lakkappa, that is
enough,

SHRI SURENDRANATH DWIVEDY :
Sir, this is an important matter,

We know the Procedure. What they
say to the Estimates Commitiec, at the
same time, may not be disclosed by them
here the entire facts are there if they are
secret documents. But the Minis er said
that in trying ta implement the report of
the Esti i they came across

cal answer. My question should he l.m\nfd

certain dilTh:ulnu which have been pointed
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out. We would like to know—not the entire
document what are the difficulties in their
way of implementation. We want to know
the nature of the way of implementation. We
want to know the nature of the difficulties.
We do not want the entire record. (Interrup-
tions) SEVERAL HON. MEMBERS. ROSE

SHRI SURENDRANATH DWIVEDY :
If it is not clarified, naturally, the impres-
sion c¢reated by Shri Lakkappa would be corr-
oborated here that because some dignitaries
are involved in it, there were some diffic-
ulties which they do not want to disclose
here, and which were pointed out to the
Estimates Committee, showing reasons why
thay cannot implement these things. But
let us at least know the nature of the diffi-
culties.

SEVERAL HON. MEMBERS ROSE.

MR. SPEAKER : May I say again that
it is up to you, because, If he disclo-
oses those objections here. I hope the
Hous. should give h'm an assurance that
nobody will come with a privilege motion
against  him. (interruptions) SOME HON,
MEMBERS ROSE.

MR. SPEAKER : Shouting cannot add
logic 1o the matter. By just this loud talking
you cannot add logic to the matter. This is to
go to the Committee, and then, after the
cxamination by the Commitee, it is to be laid
on the Tabel of the House. Suppose some
thing comes here and before laying it on
the Table of the House, the Chairman of the
Committee or any Member takes an object-
ion o it, asking why was it disclosed before
w. took a decision on it. you must go into
the implications of it.

DR. RAM SUDHAG SINGH : Tt must
be disclosed here.

SHRI SURENDENRANATH DWI-
VEDY Wha. is the nature of the
difficulties ?

SHRI SAMAR GUHA : Sir, T was
trying to draw your attention to & parti-
cular matter, but you did not permit me.
T do not know what happens. It is a questi
of privilege , itis the privilege of Members
to ask certain questions.
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MR. SPEAKER : T have followed your-
objection and if you have any objection
regarding the matter, you can write to me.

SHR] SAMARA GUHA: That is not the
queston. I was trying to draw your atten-
tion to yesterdays list of business. Against
item No. 8 in that list, there was the report of
the FEstismates Committee concerning this
matter. It was to be placed on the Table of
the Houses, but it was not placed. At the
last miunte. it was withdrawn. We have, as
Members of the House, the right to ask
why it was withdrawn at the last moment
though it had been included in the list of
business for the day. T was trying to
draw your attention from the very beginning,
it is a relevant point.

MR.SPEAKER : You should have
enguired about it in my Chamber.

I need not tell the reasons. The Chair-
man of the Committee, and Members, asked
me that it should be delayed. They are
guing to lay it, at some other time, on the
Table of the House. Why are you saising it 7
These are ordinary matters,

SHRI SURENDRANATH DWIVEBY :
Let us hear the minister.

SHRI F. A. AHRLED : So far as the
withdrawal of theitem is concerned, T am
not to be blamed. We have sent an cxpla-
nation to the Estimates Committee and I
personally feel that till the matter is discu-
ssed by the Fstimates Committee, it Will
not be proper for metolay it. But I am
prepared to lay it alter the whole matter is
discussed by the Estimates Committec,

SHRI A SREEDHARAN : The Action
Taken Report of the committee was not
placed on the Table of .he House because
the Chairman and Members of that commi-
ttee approached you and asked you to defer
the placing of the report on the Table. That
is what we are told. I am the Convener of
the Action Taken Committee and T have not
made any such request. I repudiate it on
the floor of the House.

Mr. SPEAKER : It goes to the Chai-
rman always, not to the Convener,
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SHRI A SREEDHARAN : The report
was finalised and it should have been placed
on the Table. (Inrerruptions).

Mr. SPEAKER : There are certain
papers which are purcly with the office and
on such matters the hon. members can get
information from me. Why do you confront
me here as if you are confronting the mini-
sters sitling here 7 After all, this is a ques-
tion pertaining to the Order paper. (interrup-
tions).

In spite of best eiforts, we are not
able to cover more than four guestions.
What is the use of having a Question Hour ?
Why not have a regular debating time 7 T
tried to regulate it, but T could nov. Every
time the hon leaders in the opposition ask
me to increase Lthe number of guestions. Do
you think it will be possible 7 You render
me completely helpless. (Inrerriptions).

Question Hour is over.

Quest Short Notice
uestion.

SHORT NOTICE QUESTION

Service of Warrant on Station Master,
Dhrangadbra for attachment of
Rallways Property

S.N.Q. 3 SHRI R. K. BIRLA : will
the Minister of RATLWAYS be pleased o
state :

(a) Whether it is a fact that a sall
merchant of Dhrangadhra near Surend ra-
nagar Rhilway station got a warrant served
on the Station Master, Dhrangadhra for
the attazhment of all properties at the
station 1> realise a decree of Rs. 1,008:

(b) Whether i is also a fact that the
salt merchant secured the decree against the
Railway authorities 18 months ago but the
authorities did not take notice of the same:

{c) il so, the de ails there of: and

(d) the action taken by the Railway
Administration in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRT R. L.
CHATURVEDI) (a) It is a fact that a
warrant for the attachment of the Railway
properiy at Dhrangadhra station, namely
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chairs, tables, wall clocks, hard cash and
other articles which the Plaintiff could show
was presented on 28.1.1970 by the bailiff,
2t Dhrangadhra Station on behalf of a salt
merchant of Dhrangadhra for the realisation
of a decree of Rs. 1005 and Paisa twelve.

(b) The decree under reference was
secured by the merchant on 12.7.1968, but
remained unsatisfied till 5.2.1970 due to
utter negligence on the part of the Railway.

{c) A consignment of 145 bags of salt
booked from Kuda Salt Siding to Kawapur,
a station on the North Eastern Railway,
failing to reach destination, Moessrs.
Prashant & Company lodged a claim there-
for on the North Bastern Railway. The
claim was no* entertained by the Railway
as the Original Railway Receipt, the Ori-
ginal Beejuck and a Disclaimer letter from
the consignee of the consigmesnt were not
furnished, Thercupon Messrs. Prashant &
Co. filed a suit against the Railwiy for
recovery of the value of the consignment in
the Court of Civil Judge, Dhrangadhra and
this suit was decreed against the Railway on
12.7.1968 for Rs. 750 with costs plus 6 per
cent running interest from the date of filing
of thesuit. The Western Railway had to
satisfy this decree, but, due to inattention
in tha. Railway's Claims Office. the decree
remained unsatisfied till a warrant for ex-
ecution of the decree was issued. When the
bailiff appeared for attachment of Railway
property at  Dhrangadhara station on
28.1.1970, the Station Master made an
application in Court seeking one month's
time 1o satisfy the decree. This application
was accepted and finally the decree was
satisfied on 5.2.1970.

(d) An enquiry by Senior Administra-
tive Officers was ordered immediately after
this cace came to notice. The report of the
enquiry has just been received and is under
scrutiny. The enquiry committee has held
six officials as well as the Railway Advo-
cate responsible for dereliction of duty in
this case. Stringent action will be ensured
in this case.

SHRI R. K. BIRLA : The attachment
of one’s property is the last thing that one
would like to have in his life. It is supposed
to be the greatest humiliation for anyone.
The hea. Minister has admitted that there
has been gross negligence on the part of the





